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TRRIGATION DEPARTMENT
NOTIFICATION

Jaipur, May, 17, 1995 '

G.S.R.17.- In exercise of the powers conferred under sub-section
(1) of section 60 of the Rajasthan Irrigation and Drainage Act, 1951 (Act
71 of 1951) the State Government hereby makes the following
amendments in Rule 15 and Schedule 1 of the Rajsthan Irrigation &
Drainage Rules, 1955, namely:- ?‘}c/hqw&c)
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AMENDMENTS
(1) AMENDMENT IN RULE 15:

The existing Rules is shall be substitute by the following namely: -
“15 Char [ : i : - than irigation pur s with the
previous permission of the Divisional Trrigation  Officer (Execulive
Engincer)) tanks may be filled or water may be supplied from a tank/
canal for purposes other than irrigation, at the rates mentioned in
Schedule 1.7

. 2. AMENDMENT IN SCHEDULE- | APPENDED TO THE RULES:

The existing item 5(a) of schedule-1 shall be substituted by the following
item 5(a) and after item 5(a) sO eubstituted and before the item 5 (L),
following new items 5(aa) shall be inserted, namely:-

Rate per thousand
Ctt.
Rs. 20/-

Ttem

e
Water supplicd for industrial purposes

%M—

Where water is used by an industry directly from river
/mallah without incurring any Government expenditure, the
rates for such water use shall be levied @ 10% of the rate for
waters supplied fot industrial purposes.

Aforesaid amendment in rule 15 and item 5(a) of Schedule -1 shall be
deemed to have been come into force with effect from 28.11,1991 and

provision of item 5(aa) of schedule shall come into force with immediate
eflect. '
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